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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

Qr.ia.in.al App 11 cat ion No -1429/2000

New Delhi, this the 2ncl day of January, 200.1

HON'BLE MR. S.A.T. RIZVI, MEMBER (A)

Shri Tulsi Dass Son of late Shri Mool Chand,
Working as an Personal Assistant in Pass Port
Office, Ministry of External Affairs, Residing at
J-619, Hand i r Ma r g, N e w De1h x. „„„..App1i ca n t

(I3y Advocate: Sh. B„ Krishan)

VERSUS

Union of India, through the

1 Director of Estates,
Directorate of Estates,
4 th Floor, " C/ Wing, Nirman B ha van.
New Delhi.

2„ The Estate Of f ice r,

Directorate of Estates

4't h F1 o o r, ' B' Wing,
Nirman Bhavan, New Del hi-11001.1 .

3,. The Chief Welfare Officer,
Department of Personnel & Training
Min is11-y of Parsone 1,
Public Grievan ces & Pen s ions,

Room No. 385, Ilird Floor, LoK Nayak
Bhavan, Khan Market, New Delhi. Respondents

( By Advocates: S h . J. B. Mu dg i 1 & S h . A . K . T r- i ved i )

Q..^R„..D„E„R„IORALl

cle 1 i Ve red by„.Hgn lbie _M r ^A i zyi ̂„Membe rJlA.)...:

The applicant in this OA who xs- -i. Personal

Assistant in the Pass Port Office, Ministry of External

Affairs, has been residing in Government uuarter No.

J-619, Mandir Marg, New Delhi for 12 years. Following

complaints lodged with the local police, the matter was

en quired into t h rou g h the C h i ef We1f a re Officer, DuP& f 11 1

accordance with the rules. As a result of the aforesaid

enquiry, a decision was taken to shift out the applicant

a n d t o all o t t o h i m s o m e o t her q u a i-1 e r i n a 'l i r t e r e 1 1 1..
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1 ocat i on _ Acco rd i n g 1 y as a first step Hou se No _ fi~64 ,,

Nariak Pura, New Delhi was allotted to the applicant on

13,,10.1999 which was not acceptable to hirn.. Consequentlyn.

the respondents modified the allotment orders and .iri -.st.oad

allotted House No.. 3-642, Mandir Marg, New Delhi on

22.5.2000. This too did not find acceptance with the

applicant and so the respondents allotted yet another

h o u s e ,, H o u s e N o . 14 7 B in A r a m - B a g h a r e a o n 7 . 6 .2 0 00 T hi a

applicant has refuged to accept this offer also. Finally,

t he respon den ts have,, af te r f o 11 ow i n g p ropor pr ocedu r e,

passed a competent order on 24.7.2000 ,by declaring the

ai:>p 1 i can t as u n au t lio r i sed occu pan t of S-1 ou se No. J -61 ?,

Mandir 'Marg, Newi Delhi. 1 his order is placed at annexui e

Ar-l. The applicant has impugned this very order alongwj,th

the letter dated 14.7.2000 placed at annexure A-2. The

prayer made is for regularisation of the allotment of the

aforesaid House No. J--619, Mandir Marg, New Delhi. The

alternative prayer made is that some other house at Mandir

Marg area or at Aram-Bagh area may be allotted to tum uu

the ground floor, and until that is done, the Respondent

No. 1 should be directed to allow the applicant to
continue to reside at House No. 3-619, Mandir Marg, Hew
Delhi.

,,, After carefully consider»!.lng a-r the eatter and
.  - hiv the learned counsel on fcitii'-i

the contentions raised oy
^  1 Hw the applicant. House No.

side, I find that as prayed by the ..pt .
ra T Ua- 1 1 - c indeed allotted in his

3-642, Mandir Marg, Hew Delhi Wo.e inJ..o--.
-in 9-^ 5 2000. However, he did not agreefavour on

KicaTline the respondents to changs tht.that allotment compelling th.. r
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locality and allotment order in favour of the aforesaid

Q u a r t e r N o „ .14 7 B A r a rn B a ci h _

3- The allotment in respect of House No.. .:j--619

Mandir Marg, New Delhi in which the applicant continues to

reside has already been cancelled and the applicant has

been declared unauthorised occupant thereof by a competent

order passed under the public Premises (Eviction of

Unauthorised Occupation) Act, 1971. In accordance with a

recent well known judgement of the Hon "ble Supi erne Court

in the case of UOI Vs.. Rasila Ram S others (.,31 2000 fSC)

■5 0 o j , t h i s T r i b u n a 1 c a n n o t g o i n t o 't h e rn e r i t o f t h e

aforesaid order which has to be allowed to stand. There

is no question, therefore,, of regu lar isation of the

ci. .J, 1 o trner11 of t he af o resa i d Qu a rte r i n f .a voij i ■ of fc he

applicant.. In so-f-ar-as, the allotment of a quarter

3. .11 e r n a t i v e 1 y in M a n d i r M a r g a r e a i s c o n c e r n e d, the s a rn e

was done, as already stated, in May, 2000, but the offer

wi a s r e t u .s e d b y t: h e a p p 1 i c a n t.. I n t h e c i r~ c u m .s t a n c e s, i 1:, i s

not possible to grant any of the prayers made by the

a. p p licant. In-s o-far a s t h e 1 e 11 e r d a t e d .14 .7 . .20 0 0 i s

c o n c e r n e d , q u ashing of t In e s a rn e a s p r a y e d b y t In e a p p 1 i c a n ■t.

wiQuld be meaningless in-as-much as it is not an order, but

a  simple letter addressed to the Head of the Office under

wl'iorn the applicant works.. Thus in the ultimate analysis,

the OA must fail and deserves to be dismissed.

4  It is clarified, however , that tIne respondents

w i 11 e X e r c i s e t h e i r~ d i s c r e t i o n i n a 11 o t i n g t o t h e

a.jn'plicant yet another quarter in place of House No.

J-619, Mandir Marg, New Delhi in accordance with the
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r u 1 e s, a n d for t h i s a f r e s h a p p 1 i c a, t i o n / p e t i t i o n w i 1 j, h a v e

to be fi 1 ecl by the applicant- The respondents wi 11 act as

expeditiously as possible and make an allotment in favour

of the applicant in any event vjithin tiAio months from t:he

date of receipt of this order,,

T he 0A i s d i sposed of i n t he :-j.f o rest£i t ad te rrns .

No co.sts „

/ravi/

/

J.y

(S-A-T-Rizvi'
Member (A)


